WWW.LIVELAW.IN

IN THE SUPREME COURT OF INDIA

CRIMINAL APPELLATE JURISDICTION

CRIMINAL APPEAL NO. 613 OF 2020
(Arising out of SL (Crl.) No. 3617 of 2020)
Vishal @ Bunti ... Appellant
Versus

The State (GNCT) of Delhi
Respondent

ORDER

Leave granted.

Notice was issued in the special leave petition on 24 August 2020. In pursuance
of the order issuing notice, Mr. S. V. Raju, learned Additional Solicitor General has

appeared on behalf of the respondent.

The appellant stands convicted of an offence under Section 302 of the Indian
Penal Code and has been sentenced to undergo imprisonment for life. The appeal filed
by the appellant against the order of conviction is pending before the High Court of

Delhi.

The appellant applied for grant of interim bail since he wishes to get married.
The High Court called for a status report. The status report indicated that the
appellant’s fiancee is living separately from her parents and that she stated that she
wishes to marry the appellant. The High Court noted that though there are four other
cases against the appellant, his jail conduct after 2016 is not reported to be

unsatisfactory.
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aineg?” In the above backdrop, we are of the view that the appellant should be granted
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interim release for a period of two days under police escort. The appellant shall

continue to remain under police escort in view of the apprehension which has been
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expressed by the Additional Solicitor General that the appellant should not use the
order of release to abscond. We, accordingly, issue a direction to the effect that the
appellant shall be released on interim bail for a period of two days. During this period,
the appellant shall remain under police escort and, after the expiry of the period, shall
surrender back forthwith. The Police escort shall be in plain clothes and shall be at the

cost of the appellant.

The appeal is, accordingly, disposed of.

.............................................. 1)

(Dr Dhananjay Y Chandrachud)

.............................................. J.
(Indu Malhotra)

(KM Joseph)
New Delhi;
September 15, 2020.
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ITEM NO.16 Court 4 (video Conferencing) SECTION II-C

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 3617/2020

(Arising out of impugned final judgment and order dated 17-06-2020

in CRMB No. 6434/2020 passed by the High Court Of Delhi At New

Delhi)

VISHAL @ BUNTI Petitioner(s)
VERSUS

THE STATE (GNCT) OF DELHI Respondent(s)

(FOR ADMISSION and I.R. and IA No0.73915/2020-EXEMPTION FROM FILING

C/C OF THE IMPUGNED JUDGMENT and IA No0.73916/2020-EXEMPTION FROM

FILING O0.T. and IA No0.73914/2020-APPLICATION FOR EXEMPTION FROM

FILING ORIGINAL VAKALATNAMA/OTHER DOCUMENT )

Date : 15-09-2020 This petition was called on for hearing today.

CORAM : HON'BLE DR. JUSTICE D.Y. CHANDRACHUD

HON'BLE MS. JUSTICE INDU MALHOTRA
HON'BLE MR. JUSTICE K.M. JOSEPH

For Petitioner(s) Mr. ANKUR BANSAL, AOR
Mr. Hemant Singh, Adv.

For Respondent(s) Mr. S.V. Raju, ASG
Mr. Rajeev Ranjan, Adv.
Mr. B.V. Balramdas, AOR
Mr. Adit Khorana, Adv.

UPON hearing the counsel the Court made the following
ORDER

Leave granted.

In the above backdrop, we are of the view that the appellant
should be granted interim release for a period of two days under
police escort. The appellant shall continue to remain under police
escort in view of the apprehension which has been expressed by the

Additional Solicitor General that the appellant should not use the
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order of release to abscond. We, accordingly, issue a direction to
the effect that the appellant shall be released on interim bail for
a period of two days. During this period, the appellant shall
remain under police escort and, after the expiry of the period,
shall surrender back forthwith. The Police escort shall be in

plain clothes and shall be at the cost of the appellant.

The appeal is disposed of in terms of the signed order.

(GULSHAN KUMAR ARORA) (SAROJ KUMARI GAUR)
AR-CUM-PS COURT MASTER

(Signed order is placed on the file)
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